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(a) whether any ArabIan country has 
formerly opposed india's decision of estab-
rlShlng .0matJc relations wIIh Israel; and 

(b) "0, the steps taken by India to take 
those countriea Into confidence? 

ture through extension programme., Infraatructwa. d8vaIcIpmenIs Ib Increase In 
lrrIgatlon·for critical", like fertilizer and 
Iqnved aeeds and output and remunera-
tive price support. 

Forcible Occupation of Land In Deihl 

TIE MINISTER OF EXTERNAL AF- 2644.SHRIMOHAUMADAL.1ASHRAF 
FAIRS (SHRI MADHAVSINH SOLANKJ): FATMI:WIItheMlnlsterofHOMEAFFAIRS 
Ca) No Sir. be pleased to state: 

(b) Does not arise. 

[English) 

Development of Agriculture 

2643. SHRI SOBHANADRESSWARA 
RAO VAODE: WID the Minister of AGRI-
CULTURE be pleased to state: 

(al whether the indian Agricultural Re-
search InstitUIB In Its paper "Technology, 
Agricultural growth .and Regional Imbal-
ance- has quantified In monetary terms, the 
polantIaI of Indian agriculture; 

(bl If so, the detaHs thereof; and 

Cc) the steps taken to realise th1s vast 
untapped potential? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF AGRICULTURE (SHRIK.e. 
LENKA): <a) Sir, Two scientists formelfy 
8fI1)Ioyed In the indian Agricullu~ Re-
search Institute had in this paper published 
In "The Economic TImes' quantified the 
potential gap of indian agriculture In physi-
cal and monetary terms. 

(b) The estimaIedgapabetw8an actual 
and potential returns from crop production 
resullng from the failure to adopt fuly the 
recomrnandec:l"level of technology In varI-
ouaragions oi1heoou.1iryhaveb8enworic8d 
out. . 

(c) Concentrated 8fforta haVe been 
made to tap the potential of Indian ~ 

(a) whether soma antl-social gangs are 
actively engaged In forcible occupallon of 
land In Deihl; and 

(b) If so, the remedial maasul'8S takenl 
being takan In this regard? 

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRYOFHOMEAFFAIRS:(SHRIM.M. 
JACOB): (al The Deihl Police have reported 
that no such gang has coma to their notice. 

(b) As and when such gangs coma to 
notIce,legaI action wiD be takan accordingly. 

Uniform COde on Police Fon:e 

2645. SHRI V. DHANANJAYAKUMAR: 
WDI the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether there Is any proposal to 
formulate un.arm code on police force; 

~)If~,~.dMds~e~;and 

Cc) when It Is IbIy to be formulated? 

THE MINISTER OF STATE 1\1 THE 
MNSTRYa:PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MlNISTRYa: HOME AFFAIRS: (SHRIM.M. 
JACOB): (8) Thent II no such proposal 
under COIIIIdIrIIUon. 

CIt) .net (c) DoeI not artse .. 


